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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 229/XC-S-1-21-13S-2021
Dated Lucknow, March 16, 2021

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Rajya Ayush Vishvavidyalaya,
Uttar Pradesh (Sanshodhan) Vidheyak, 2021" introduced in the Uttar Pradesh Legislative Assembly on
February 19, 2021:

THE STATE AYUSH UNIVERSITY, UTTAR PRADESH
(AMENDMENT) BILL, 2021
A
BILL

Sfurther to amend the State Ayush University, Uttar Pradesh Act, 2020.

IT IS HEREBY enacted in the Seventy-second Year of the Republic of India as
follows :—

1. (1) This Act may be called the State Ayush University, Uttar Pradesh Shorttitle and
(Amendment) Act, 2021. commencement

(2) It shall be deemed to have come into force with effect from January 9, 2021.

2. In the State Ayush University, Uttar Pradesh Act, 2020 for the words 'Uttar ~General
Pradesh State Ayush University' wherever occuring including the short title, long title, 3?TY?em Zf ;
3 . . . . ACtno. 6 o
headings, the words "Maha Yogi Guru Gorakhnath Ayush University, Gorakhpur" shall ,,,

be substituted.

Repeal and 3. (1) The State Ayush University, Uttar Pradesh (Amendment) U.P.Ordinance
saving Ordinance, 2021 is hereby repealed. no. I of 2021

(2) Notwithstanding such repeal, anything done or any action taken
under the provisions of the principal Act as amended by the Ordinance
referred to in sub-section (1) shall be deemed to have been done or taken
under the corresponding provisions of the principal Act as amended by this
Act as if the provisions of this Act were in force at all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh State Ayush University Act, 2020 (U.P. Act no. 6 of 2020) was enacted to
provide for the establishment of an Ayush University at Gorakhpur in Uttar Pradesh for teaching and
research in Indian Medicine Systems of Ayurveda, Yoga and Naturopathy, Unani, Siddha and
Homoeopathy.

2. Gorakhpur is the taposthali of Maha Yogi Baba Gorakhnath who is considered to be the
founder of the Shaiva sub-tradition of 'Nath' religious denomination and monastic movement in India. His
works authored on subjects of Ayurveda studies such as Rasashastra and Bhaishajya Kalpana which are
published in books pertaining to 'Nath' literature, Yoga and Shailtal, form a part of Ayurveda's salient
learnings. It is a matter of pride that the Ayush University is established in a holy place like Gorakhpur
which has such a rich historic and cultural background.
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3. In view of the aforesaid, it had been decided to change the name of the said University as Maha
Yogi Guru Gorakhnath Ayush University, Gorakhpur, Uttar Pradesh.

4. Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the State Ayush University, Uttar Pradesh (Amendment) Ordinance,
2021 (U.P. Ordinance no. 1 of 2021) was promulgated by the Governor on January 9, 2021.

5. This Bill is introduce to replace the aforesaid Ordinance.

DR. DHARM SINGH SAINI,
Rajya Mantri (Swatantra Prabhar),
Ayush.

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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